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« NHRC notice on train accident

Incident happened in Amritsar on Oct 19

STAFF REPORTER
NEW DELHI

Taking suo motu cognisance
of media reports, the Na-
tional Human Rights Com-
mission (NHRC) on Monday
issued notices to the Punjab
government and the Rail-
way Board in connection
with a train running over
people watching Dussehra
celebrations in Amritsar on
October 19.

The accident had left
more than 60 people dead
and several injured when
the train ran over people
standing on the tracks,
watching an effigy of Ravan
burn.

Detailed report

The NHRC issued notices
to the Punjab Chief Secre-
tary and the chairperson of
the Railway Board asking for
a detailed report in four
weeks, a statement said.
The Punjab government was
also asked for details about
the disbursement of relief

and rehabilitation to those
affected.

The NHRC observed that
“it cannot be said to be a
sane act by people to sit on
the railway tracks, at the
same time, the negligence
on the part of the district
authorities is apparent be-
hind this bizarre and horrif-
ic incident”. The NHRC
statement added that it had
seemed that local authori-
ties and the organisers of
the event had not managed
the crowd properly.

“It was the responsibility
of the State to provide prop-
er safety and protection to
the citizens during the
event. If it is true, as report-
ed in some sections of the
media, that the railway
authorities were not in-
formed about the event, it
indicates towards highly ne-
gligent and reckless attitude
of the authorities responsi-
ble. This is a case of serious
violation of human rights of
the victims,” the NHRC said.
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AMRITSAR TRAIN TRAGEDY

CASE IN BIHAR COURT

AGAINST SIDHU’S WIFE

PRrESS TRUST OF ‘INDIA
[}
Amritsar/Muzaffarpur

MID a blame-game
AoVer- the Amritsar

{tragedy, a case was
filed in a Bihar court on
Monday holding organisers
of the Dussehra event and
chief guest Nayjot Kaur
Sidhu responsible for mow-
ing down of several revellers
by a passing train, while the
NHRC served notices to the
Railways and the Punjab
government,

Congress MP  Sunil
Jakhar and Punjab minister
Tript Rajinder Singh Bajwa,
however, came forward in
defence of Sidhu and
sought to put the blame on
the Railways officials for the
tragic incident in which
nearly 60 persons, includ-

ing for migrants from Bihar,
had died while watching the

- Dussehra celebrations from
across the tracks on Friday.

Punjab Chief Minister

Amarinder Singh, who has
gone to Israel, reviewed the
- situation through video-
conference with the state
officials and asked them to
expedite the process of pro-
viding relief and compensa-

tion to the families of those

dead and to the injured.
During the review meeting,
the officials also told Singh
that all victims, except one,
had been identified.

- Union Railway Minister
Piyush Goyal, meanwhile,

-~

Navjot Singh S__Idhugresents compensation cheques to

the victims of Joda Phatak mishap, in Amritsar

returned from the US, with
officials attributing - the
delay in his return to non-
availability of tickets and
problem = of connecting
flights. Goyal, who had gone
to the US for an award cere-
mony, had said soon after
the incident that he was
cancelling all his engage-

thents there to immediately

return to India, The railway
authorities have stated that
they cannot be blamed, as
they were not informed
about the event, while Pun-
jab government has ordered
a magisterial probe,
Meanwhile, the National
Human Rights Commission
(NHRC) issued nofices to
the railways and the Punjab

government, abserving that
it cannot be called a “sane
act” for people to sit on rail-
way tracks, but the “negli-
gence on the part of the dis-
trict authorities is appar-
ent” as well in this “bizarre
and horrific incident”.
While it is rare for such a
large number of revellers
getting mowed down by a
train in a single incident,
nearly 50,000 people have
lost their lives between
2015 and 2017 qn railway
tracks after being hit by
trains, according to official
data from the Indian Rail-
ways. Detailed reports have
been sought from the state's
chief secretary and from the
chairman of the Railway

'Bo_al_‘d in four Weeks, an

NHRC spokesperson said.
“It seems that the local
authorities and the organis-
ers did not properly manage
the crowd, gathered to

- watch the Dussehra cele-

brations. It was the respon-
sibility of the state to pro-
vide proper safety and pro-
tection to the citizens dur-
ing the event,” the NHRC
said while taking suo motu
cognisance of the incident.
In distant Muzaffarpur,
Bihar, a complaint case was
filed in a court against
Navjot Kaur Sidhu, seeking
registration of a case against
her. The complaint claimed
that Sidhu and organisers of
the Dussehra event were
solely responsible for the
tragedy and the court should
order astrial against her. The
case was filed by a social ac-
tivist in a Chief Judicial Mag-

istrate’s court, which fixed

November 3 as the date of
hearing. The complainant
contended that all the secu-
rity personnel present at the
venue were engaged in pro-
viding safety and security to
Kaur, instead of controlling
the crowd, members of
which mere mowed down by
a speeding train. He alleged
that Kaur, who was a doctor
by profession, instead of
helping the victims, fled the

‘scene and made a false alibi

that she was not present at
the site when the accident
oecurred.
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z%ﬂ“ﬂ* NHRC issues notices to
M RIGH govts on sewer death
NEW DELHI
The NHRC on Monday sent
notices to the Centre and the
Delhi government over an
incident in which a labourer
died while cleaning a sewer in
the city's Jahangirpuri.
Deceased Dooman Ray (32)
died while cleaning a DJP
sewer on Sunday. He was

declared brought dead at the
hospital. pri
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— NHRC holds Silver Jubilee
" celebrations

The three-day-long extended celebrations of
the silver jubilee of the National Human
Rights Commission concluded with the
'Human Rights walk' at Nehru Park in New
Delhi, recently. It was flagged off by NHRC
Chairperson, Justice H. L. Dattu, and celebrat-

o —

ed sportspersons, J. Mary Kom, Boxer, and
Vijay Kumar, Shooter. Scores of people, includ-
ing women and children participated in the
walk that was organised by the Commission to
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= build awareness on human rights and seek

v u Deople's commitment to promote and protect
them. Secretary General, Ambuj Sharma, in a
brief address, said that the Commission was
thankful to both the leading sportspersons of
the country for their participation in this
event, which was also meant to send across a
symbolic message of brotherhood and peace.
Jyotika Kalra, Member, NHRC and other sen-
ior officers also participated in the walk.
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NHRC NOTICETO
RAILWAY BOARD

THE NHRC issued notices to
the Railways and the Punjab
government on Monday, over
the Amritsar accident in which
nearly 60 Dussehra revellers
were Killed when they were run
over by a train while watching
the festivities.

Issuing the notices, the Com-
mission observed that it can-
not be said to be a sane act by
people to sit on railway tracks,
but at the same time, the negli-
gence on the part of the dis-
trict authorities is apparent
behind this bizarre and hor-
rific incident.

The NHRC has taken suo
motu cognisance of media
reports that many people died
on the spot and several others
got seriously injured in Amrit-
sar district of Punjab, where
several people watching
Dussehra celebrations from the
ratlway tracks were mowed
down by a passenger train on
October 19.

PTI
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Stripping of mother-daughter row:
NHRC notice to Chhattisgarh DGP

OUR CORRESPONDENT

NEW DELHI: Taking cognisance of reports
about an elderly woman and her daughter were
allegedly stripped naked, the National Human
Rights Commission (NHRC) has issued a
notice to the police chief of Chhattisgarh.
According to the reports, the mother-daugh-
ter duo was also severely beaten by a woman
police personnel in front of male colleagues at
a police station in Bilaspur.

Describing it as an “inhuman and barbaric
act’, the NHRC in a statement on Monday
said that it has taken suo motu cognisance of a
media report on the matter.

According to the report, the 60-year-old
woman and her 27-year-old daughter, arrested
on the charges of theft, were stripped naked and
severely beaten by a woman police personnel
in front of male police officials at City Kotwali
Police Station on October 14, the NHRC said.

“Reportedly, being a patient of hyperten-
sion, the mother requested for medical treat-
ment but was not heard. The injuries were
inflected even on their vital body parts,” the
rights panel said.

The Commission has issued a notice to the
Director General of Police (DGP), Chhattis-
garh, seeking a report within four weeks along
with details on action taken against the guilty
police personnel. While issuing the notice, the
NHRC has observed that the contents of the
media report, if true, raise a serious issue of
violation of human rights of the victims.

“Once a person is taken into custody, it
becomes the duty of the police authorities to
ensure his/her safety but in this case, the police
personnel themselves appear to have behaved
in a cruel and inhuman manner and subjec-
ted the victims to physical torture, which is
an inhuman and barbaric act,” the Commis-
sion observed.
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* Tragedy on tracks in Amritsar:

NHRC notices to Pun] ab Rlys

OUR CORRESPONDENT

NEW DELHI: It may prove to
be a major setback for Ministry
of Railways that has claimed
no role in Amritsar train mis-
hap as the National Human
Rights Commission (NHRC)
on Monday issued notices to
the Railways and the Punjab
government over the tragic
accident in which 61 Dussehra
revellers were killed when they
were run over by a train while
watching the festivities.

Issuing the notices, the
Commission observed that it
cannot be said to be a “sane
act” by people to sit on railway
tracks, but at the same time, the
“negligence on the part of the
district authorities is apparent”
behind this “bizarre and hor-
rific incident”.

The NHRC issued notices
to the state’s chief secretary and
the chairman of the Railway
Board seeking detailed reports
in the matter in four weeks, an
NHRC spokesperson said.

The NHRC has taken suo
motu cognisance of media
reports that many people died
on the spot and several oth-
ers got seriously injured in
Amritsar district of Punjab,
where several people watch-
ing Dussehra celebrations from

e

the railway tracks were mowed
down by a passenger train on
October 19.

“It seems that the local
authorities and the organizers
did not properly manage the
crowd, gathered to watch the
Dussehra celebrations. It was
the responsibility of the state
to provide proper safety and
protection to the citizens dur-
ing the event,” the NHRC said
in its statement.

“If it is true, as reported in
some sections of the media,
that the railway authorities
were not informed about the
event, it indicates towards

highly negligent and reck-
less attitude of the authori-
ties responsible. This is a case
of serious violation of human
rights of the victims,” the
NHRC said in a statement.
The state government is
expected to provide all details to
the NHRC regarding disburse-
ment of relief and rehabilitation
to the aggrieved families as well
as information on the status of
the treatment being provided to
the injured in different hospitals
of Amritsar, it said. The railway
authorities have stated that they
cannot be blamed, as they were
not informed about the event.
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NHRC notice to Punjah, Rlys

Activist tells Bihar court organisers of the event are responsible for deaths

BJP-SAD leaders carry the effigies of Navjot Sidhu and his wife Navjot Kaur during a protest against the state
government over the Joda Phatak mishap, in Amritsar on Monday —PTI

Amritsar/Muzaffarpur:
Amid a blame-game over the
Amritsar tragedy, a case was
filed in a Bihar court on Mon-
day holding organisers of the
Dussehra event and chief
guest Navjot Kaur Sidhu re-
sponsible for mowing down of
several revellers by a passing
train, while the NHRC served
notices to the Railways and
the Punjab government.

A similar petition was filed
by an advocate on Monday in
the Punjab and Haryana High
court, seeking a probe by the
CBI or a special investigation
team into the accident. Dinesh
Kumar Dakoria, the petition-
er, too has blamed the event
organisers for the tragedy.

Punjab Chief Minister
Amarinder Singh, who has
gone to Israel, reviewed the
situation through video-con-
ference with the state govern-
ment officials and asked
them to expedite the process
of providing relief and com-
pensation to the families of
those dead and to the injured.

During the review meet-
ing, the officials also told
Singh that all victims, except
one, had been identified.

Meanwhile, the National
Human Rights Commission
issued notices to the Railways
and the Punjab government,

RAILWAY MIN TAKES STOCK OF SITUATION

® While it is rare for such
a large number of revellers
getting mowed down by a
train in a single incident,
nearly 50,000 people have
lost their lives between
2015 and 2017 on railway
tracks after being hit by
trains, according to official
data from the Indian
Railways

observing that it cannot be
called a “sane act” for people
to sit on railway tracks, but
the “negligence on the part of
the district authorities is ap-
parent” as well in this “bi-
zarre and horrific incident”.

Detailed reports have been
sought from the state’s chief
secretary and from the chair-
man of the Railway Board in
four weeks, an NHRC spokes-
person said.

“It seems that the local au-
thorities and the organisers
did not properly manage the
crowd, gathered to watch the
Dussehra celebrations. It was
the responsibility of the State
to provide proper safety and
protection to the citizens dur-
ing the event,” the NHRC said
while taking suo motu cogni-
sance of media reports about

® Union Railway Minister
Piyush Goyal, meanwhile,
returned from the US, with
officials attributing the
delay in his return to non-
availability of tickets and
problem of connecting
flights. On his arrival,
Goyal was briefed about
the latest developments
regarding the incident

the incident. The rail-
way authorities have
stated that they can-
not be blamed, as they
were not informed
about the event, while
Punjab government has
ordered a magisterial probe.
In distant Muzaffarpur, Bi-
har, a complaint case was
filed in a court against Navjot
Kaur Sidhu, seeking registra-
tion of a case against her.
The complaint claimed
that Sidhu and organisers of
the Dussehra event were
solely responsible for the
tragedy and the court should
order a trial against her. The
case was filed by a social ac-
tivist Tamanna Hashmi in a
Chief Judicial Magistrate’s
court, which fixed November
3 asthe date of hearing. —PTI

TRAGEDY

¥ Minister from

Punjab defends
Sidhu couple

Chandigarh: Punjab minister
Tript Rajinder Singh Bajwa
Monday defended Navjot Kaur
Sidhu over the Amritsar train
tragedy, saying she was not at
fault, and blamed the railway
gateman for the incident, in
which nearly 60 people were
killed Friday.

Navjot Kaur Sidhu, the wife
of cricketer-turned-politician
Navjot Singh Sidhu, was the
chief guest at a Dussehra func-
tion in Amritsar on Friday,
when a train mowed down sev-
eral people watching the event.

Bajwa rubbished the Shi-
romani Akali Dal’s (SAD) de-
mand of removing state min-
ister Navjot Singh Sidhu from
the cabinet over the incident.

The Sidhu couple has been
a target of the Akalis ever
since the train accident oc-
curred. The SAD had sought
registration of a murder case
against Navjot Kaur Sidhu as
well as the organisers of the
Dussehra function, while hold-
ing them responsible for abet-
ting the tragic incident. It had
also demanded Navjot Singh
Sidhu’s dismissal from the
cabinet.

“What is the fault
of Mrs Sidhu what
difference  would
have been made, had
she reached the ven-
ue 10 minutes late,”
Bajwa said here, reply-
ing to a reporter’s question.

“In fact, the culprit is the
railway gateman at the nearby
railway barrier,” he alleged.

“A large number of people
were standing on the railway
track, which was only 300 me-
tres from the railway barrier.
Was he not aware about it? It is
the responsibility of the gate-
man not to give green signal to
a train when people are stand-
ing on the track. When we
stage a sit-in on the railway
track, the movement of trains
is halted,” the minister said.

—PTI
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"% NHRC ISSUES NOTICES TO
PUNJAB GOVT, RAILWAYS

New Delhi: The National Human Rights
Commission has issued notices to the
Railways and the Punjab government
over the Amritsar accident. The panel
observed that it cannot be said to be a
“sane act” by people to sit on railway
tracks, but at the same time, the “neg-
ligence on the part of the district
authorities is apparent” behind this
“bizarre and horrific incident”. pri
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"% PUNJAB HUMAN RIGHTS
PANEL ASKS FOR REPORT

Chandigarh: Taking suo motu cogni-
sance of the mishap, the Punjab
Human Rights Commission has
called for a report on the matter from
the state government through the
DGP and the Chief Secretary by
November 8. The notice has been
Issued by the Bench comprising
chairperson Justice Igbal A Ansari
and members Justice Ashutosh
Mohunta and Avinash Kaur. Tns
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(Case 1n Bihar court against Sidhu’s wite

NHRC notices to
Rly, Punjab Govt

Amritsar/Muzaffarpur: Amid
a blame-game over the Amritsar
tragedy, a case was filed in a
Bihar court on Monday holding

organisers of the Dussehra event
and chief guest Navjot Kaur
Sidhu responsible for mowing
down of several revellers by a
passing train, while the NHRC
served notices to the Railways
and the Punjab Government.
Congress MP Sunil Jakhar
and Punjab minister Tript
Rajinder Singh Bajwa, how-
ever, came forward in defence
of Sidhu and sought to put the
blame on the Railways for the
tragic incident in which near-
ly 60 people, including
migrants from Bihar, died
while watching the Dussehra
celebrations from across the
tracks on Friday evening.

A similar petition was
filed by an advocate on
Monday in the Punjab and
Haryana High court, seeking
a probe by the CBI or a spe-
cial investigation team into the
accident. Dinesh Kumar
Dakoria, the petitioner, too

has blamed the event organis-
ers for the tragedy.

Punjab Chief Minister
Amarinder Singh, who has gone
to Israel, reviewed the situation
through video-conference with
the state government officials
and asked them to expedite the
process of providing relief and
compensation to the families of

those dead and to the injured.

People angry over the train
accident had pelted stones and
clashed with security personnel
on Sunday. They sat on the rail-
way tracks, where the accident
happened, and protested. They
were later removed by author-
ities.

During the review meeting,

the officials also told Singh that
all victims, except one, had
been identified.

Union Railway Minister
Piyush Goyal, meanwhile,
returned from the US, with offi-
cials attributing the delay in his
return to non-availability of]
tickets and problem of con-
necting flights. PIi
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NEW DELHI, 22 OCTOBER

The NHRC on Monday
issued notices to the Rail-
ways and the Punjab gov-
ernment over the Amrit-
sar accidentin which near-
ly 60 Dussehra revellers
were killed when theywere
run over by a train while
watching the festivities.

Issuing the notices, the
Commission observed that
it cannot be said to be a
“saneact” by people to sit
onrailway tracks, butatthe
same time, the “negligence
on the part of the district
authorities is apparent”
behind this “bizarre and
horrific incident”.

The NHRC issued
noticesto the state's chief
secretary and the chairman
of the Railway Board seek-
ing detailed reportsin the
matter in four weeks, an
NHRC spokesperson said.

The NHRC has taken
suo motu cognisance of
media reports that many
people died on the spotand
several others got seri-
ously injured in Amritsar
district of Punjab, where
several people watching
Dussehra celebrations
from the railway tracks
were mowed down by a
passenger train on Octo-
ber 19. “It seems that the
local authorities and the
organizers did not prop-
erly manage the crowd,
gathered to watch the
Dussehra celebrations. It
was the responsibility of the
State to provide proper
safety and protection to the
citizens during the event.

“This is a case of seri-
ous violation of human
rights of the victims,” the
NHRCsaid in a statement.

PTI
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§
NHRC notice to Delhi
govt over sewer death

OUR CORRESPONDENT

NEW DELHI: The National Human
Rights Commission (NHRC) Monday
sent notices to the Centre and the Delhi
government over an incident in which
a labourer died while cleaning a sewer
in the city's Jahangirpuri area.

The deceased, Dooman Ray, 32, a
native of Katihar in Bihar, died while
cleaning a Delhi Jal Board sewer on
Sunday.

He was taken to the Max Hospital in
Shalimar Bagh, where doctors declared
him brought dead.

"The notices have been sent to the
Delhi's chief secretary and to the Min-
istry of Housing and Urban Affairs, and
the response is expected in four weeks,"
a spokesperson of the NHRC said.

Police got to know about the inci-
dent on Sunday at around 7.30 am. They
were told that Ray was brought dead
from the Delhi Jal Board Pump House
in Jahangirpuri, Additional Deputy
Commissioner of Police (northwest) A
K Lal had said.

During investigation, it was revealed
that Ray was working in a sewer there
with three other workers.

"The Delhi Jal Board (D]B) has given
the contract to KK Spun India Ltd for

HIGHTS COMMISSION

repair and rehabilitation of sewerage in
Jahangirpuri,” Lal said.

In a statement issued here, officials at
the Delhi Jal Board had said they were
looking into the matter.

Meanwhile, the Delhi Police on
Monday questioned the project super-
visor and manager in this regard in con-
nection with the sewer death in North
West Delhi’s Jahangirpuri area. Delhi
Police on Monday questioned the proj-
ect supervisor and manager in this
regard. Police claimed that they have
not arrested anyone in this regard.

Police claimed that apart from these
two persons, three more labourers who
were at the spot were questioned in this
regard.

Sources claimed that police want to
know whether the victim was forced to
went inside the sewer and also whether
he was wearing any safety gears at the
time of the incident.
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‘X Train mishap: Case in Bihar

court against Sidhu's wife

NHRC notices to railways, Punjab govt

2

Amritsar/Muzaffarpur,
Oct. 22: Amid a blame:
game over fthe Amritsar
tragedy, a case was filed in
a Bihar court on Monday

holding organisers of the

Dussehra event and chief
gest Navjod Kadr Sidhu
responsible for mowing
down of several revellers
by a passing train, while
the NHRG served notices
to the Railways and the
Punjab government.
Congress MP Sunil
Jalkhar and Punjab minis-
ter Tript Rajinder Singh
Bajwa, however, came for-

ward in defence of Ms:

Sidhu and sought to put
the blame on the railways
officials for the tragic
incident in which nearly
G0 persons had died while
watching the Dussehra

celebrations on Friday

evening,

Punjab chief minister
Amarinder Singh
reviewed the situation
through video-conference
with the state government
officials and asked them
to expedité the process of
providing relief and com-

. pensation to the famili

es
of those dead and to the
injured. |
People angry over the
train aceident had pelted
stones and clashed with
security personpels on
Sunday. They sat on the
railway fracks, where the
accident happened, and
‘protested. They were later
removed by authorities,
~ Union railway minister
Piyush Goyal, meanwhile,
returned from the US,

with officials attributing

the delay in his return to
non-availahility of tickets
andﬂnjmeblem_bf comect
ing flights, Mr Goyal, who
‘had gone to the US for an

- award ceremony, had said

soon after the incidend
that he was cancelling all
" his engagements there to
Ammediately rveturn o
India.

Meanwhile, the National

-.éﬂérs
down by a frain in a single

Punjab Cabinet

Mohindra, along with Punjab

mst_ersu_a singh Sidhu a

-:\'-.’"|

: Brahm:

CC president Sunil

Jakhar, gives away compensation cheques to the vic-

tims of train mishap in Amritsar on Monday.

‘Huinan Rights Commis:

sion  (NHRC)  issued
notices to the railways and
the Punjab government,
observing that it cannot be
called a “sane act” for peo-
ple to sit on railway tracks,
but the "negligence on the
part of the district author-
itiesis apparent” as well in
this “bizarre and horrific
incident",
hile it is rare for such

e number of rev-
getting  mowed

A

ineident, nearly 50,000

. people hayve lost their lives

between 2015 and 2017 on
railway tracks affer being
hit by trains, aceording to

— PTi

official data from the
Indian railways.

In distant Muzaffarpur,
Bihar, a complaint case
was filed in a court
against Navjot Kaur
Sidhu, seeking registra-
tion of a case against her

‘The complaint claimed
that Sidhu and organisers
of the Dussehra event
were sofely responsible
for the tragedy and the
court should oxder a trial
against her, _

The case was filed by &
social activist in a chief -
judicial magistrate’s
court,  which  fixed.
November 3 as the date of
hearing. —PTT.
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JAHANGIRPURI SEWER DEATH

Safety equipment was there, but
manpower was missing, say pohce

ShivSunny

= Shiv, sunny@hmduslanhmes com

NEW DELHI: A day after a 32-year-
old labourer died while working
inside a Delhi Jal Board sewer
tank in north Delhi’s Jahangir-
puri, thepolicesaid even though
theman wasequipped with safety
gear, there wasn't sufficientman-
powerattheaccidentspottores-
cue him.

Doman Ray had drowned in a
deepsewertankataDJBsewage
pumping station at 5.30 am on
Sunday after he entered to
remove a valve to allow the flow
ofdrain water.

According to AK Lall, addi-
tional deputy commissioner of
police (north-west), a project
manager and a supervisor were
questioned about the circum-
stancesofthe death. The two offi-
cials work for aprivate firm that
was hired by the DJB tocarry out
repair worksinold sewerlinesin
Jahangirpuri. Ray was working
fortheprivate firm.

“Ray had anoxygen mask and
a safety belt, but there were just
twoworkers at the spot when he
was trapped inside. Had there
been two-three more workers at
the spot, Ray could have beenres-
cued,” said Lall.

The police also questioned
otherworkers, who wereaneyve-
witnesstoRay'sdeath. However,
noonewasarrested on Monday.
“We are in the process of check-
ingdocumentsabout the termsof
Rayv’semplovment. A decision on
arrests will be taken on Tues-
day,” said Lall.

A case of causingdeath by neg-
ligenceand under sections of Pro-
hibition of Employmentas Man-
ual Scavengers and their Reha-
bilitation Act has already been
registered again the firm. “The
death was caused by asphyxia-
tion due to drowning,” said the
officer. On Monday, Ray’s elder

brother Ramesh visited Delhito
collect hisbody. Ramesh has been
ill forafewmonths and said it was
Ray who often paid for his treat-
mentfrom hismeagresalary.
Ray’s wife and one-year-old
daughterlives with hisin-lawsin
Bihar’'s Katihar district. “Ray
also took care ofhis wife, daugh-
terandin-laws. Wehaveall been
orphaned,” said Ramesh, adding
thatthefamilyisindebtafterthe
last rites of Ray’s mother last
year. Meanwhile, the National
Human Rights Commission has
taken cognizance of thedeath and
sentnoticestothe Centreand the
Delhi government on Monday.
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» Navjot Singh Sidhu is under fire following the accident at a function

presided over by his wife Navjot Kaur.

SAMEER SEHGAL/HT PHOTO

Will adopt children
affected by train
tragedy, says Sidhu

« latters@hindusiantimes.com

AMRITSAR/NEWDELHI: Punjabmin-
ister and Amritsar East MLA
Navjot Singh Sidhu on Monday
said he will adopt child victims of
Friday's train accident and take
responsibility for the affected
families, while the National
Human Rights Commission
issued notfices to the Railways
and the Punjab government for
negligence and sought a report
fromthestate chiefsecretaryand
rail board chairman in four
weeks.

Sidhu is under fire after the
accidentthat claimedthelives of
more than 60 Dussehrarevellers
atafunction organised by hisaide
Saurabh Mithu Madan and pre-
sided over by his wife Navjot
Kaur, whoreached theevent late,
delaying the burningof Ravan’s
effiey. Thedelayisseenasoneof
thereasonsbehind thetragedy as
people watching the burning
effigy did not see theapproaching
traininthedark and gotrunover.

“Itseemsthatthelocal author-
ities and the organisers did not
properly manage the crowd,
gathered to watch the Dussehra
celebrations. It was the responsi-
bility of the State to provide
proper safety and protection to
thecitizensduringtheevent,” the
NHRC said while taking suo motu
cognisance of media reports
about the incident.

A petition wasfiled by anadvo-
catein the Punjab and Harvana
high court, seekingaprobe by the
Central Bureau of Investigation
or a special investigation team.,

| commit to take all

kind of responsibility
to educate them (the
victims) and settle them

from my own pocket.

NAVJOT SINGH SIDHU, 'Punjab
minister
|

Dinesh Kumar Dakoria, the peti-
tioner, blamed theeventorganis-
ersforthetragedy. A similar peti-
tionfiledin the chiefjudicial mag-
istrate's court in Bihar's
Muzaffarpur against Navjot
Kaur, seeking registration of a
caseagainst her. The case will be
heard on November 3.

Accompanied by Punjab Con-
gress president Sunil Jakhar,
Sidhutold reportersin Amritsar,
“I commit to take all kind of
responsibility to educate them
(thevictims)and settle them from
my own pocket. Besides, I also
take responsibility of the persons
who became disabled or the eld-
erly wholostthe breadwinner of
the family,” he said.

Hevisited thelocal civil hospi-
taland Guru Nanak Dev Hospital
toenquire after the health of the
injured,

Jakhar criticised the manner
in which the minister of state for
railways and the rail board chair-
man had washed their hands of
theaccident by givinga clean chit
tothedriver.

The Punjab Government dis-
bursed the compensationamount
of¥5lakh each to 21 familiesofthe
deceased in the first phase.
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NHRC notice on train accident
NEW DELHI, OCTOBER 23, 2018

Incident happened in Amritsar on Oct 19

Taking suo motu cognisance of media reports, the National Human Rights
Commission (NHRC) on Monday issued notices to the Punjab government and the
Railway Board in connection with a train running over people watching Dussehra
celebrations in Amritsar on October 19.

The accident had left more than 60 people dead and several injured when the
train ran over people standing on the tracks, watching an effigy of Ravan burn.

Detailed report

The NHRC issued notices to the Punjab Chief Secretary and the chairperson of
the Railway Board asking for a detailed report in four weeks, a statement said.
The Punjab government was also asked for details about the disbursement of
relief and rehabilitation to those affected.

The NHRC observed that “it cannot be said to be a sane act by people to sit on the
railway tracks, at the same time, the negligence on the part of the district
authorities is apparent behind this bizarre and horrific incident”. The NHRC
statement added that it had seemed that local authorities and the organisers of
the event had not managed the crowd properly.

“It was the responsibility of the State to provide proper safety and protection to
the citizens during the event. If it is true, as reported in some sections of the
media, that the railway authorities were not informed about the event, it indicates
towards highly negligent and reckless attitude of the authorities responsible. This
is a case of serious violation of human rights of the victims,” the NHRC said.
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Amritsar train tragedy: NHRC notices to Punjab, railway board
Updated: Oct 22, 2018, 20:06 IST

NEW DELHI: The NHRC on Monday issued notices to the Railways and the Punjab
government over the Amritsar accident in which nearly 60 Dussehra revellers were
killed when they were run over by a train while watching the festivities.

Issuing the notices, the commission observed that it cannot be said to be a "sane act"
by people to sit on railway tracks, but at the same time, the "negligence on the part of
the district authorities is apparent" behind this "bizarre and horrific incident".

The National Human Rights Commission issued notices to the state's chief secretary
and the chairman of the railway board seeking detailed reports in the matter in four
weeks, an NHRC spokesperson said.

The NHRC has taken suo motu cognisance of media reports that many people died on
the spot and several others got seriously injured in Amritsar district of Punjab, where
several people watching Dussehra celebrations from the railway tracks were mowed
down by a passenger train on October 19.

"It seems that the local authorities and the organizers did not properly manage the
crowd, gathered to watch the Dussehra celebrations. It was the responsibility of the
State to provide proper safety and protection to the citizens during the event.



NHRC notices to Pb Railway Board over train mowing down
Dussehra revellers in Amritsar

PTI October 22, 2018 18:31 IST

New Delhi, Oct 22 (PTI) The NHRC on Monday issued notices to the Railways and
the Punjab government over the Amritsar accident in which nearly 60 Dussehra
revellers were killed when they were run over by a train while watching the festivities.

Issuing the notices, the Commission observed that it cannot be said to be a "sane
act" by people to sit on railway tracks, but at the same time, the "negligence on the
part of the district authorities is apparent” behind this "bizarre and horrific incident".

The National Human Rights Commission issued notices to the state's chief
secretary and the chairman of the Railway Board seeking detailed reports in the
matter in for weeks, an NHRC spokesperson said.

The NHRC has taken suo motu cognisance of media reports that many people
died on the spot and several others got seriously injured in Amritsar district of
Punjab, where several people watching Dussehra celebrations from the railway tracks
were mowed down by a passenger train on October 19.

"It seems that the local authorities and the organizers did not properly manage
the crowd, gathered to watch the Dussehra celebrations. It was the responsibility of
the State to provide proper safety and protection to the citizens during the event.

"If it is true, as reported in some sections of the media, that the railway
authorities were not informed about the event, it indicates towards highly negligent
and reckless attitude of the authorities responsible. This is a case of serious violation
of human rights of the victims," the NHRC said in a statement.

The state government is expected to provide all details to the NHRC regarding
disbursement of relief and rehabilitation to the aggrieved families as well as
information on the status of the treatment being provided to the injured in different
hospitals of Amritsar, it said.

The railway authorities have stated that they cannot be blamed, as they were not
informed about the event.
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NHRC notices to Punjab government, Chairman, Railway Board over
Amritsar train tragedy

IANS | New Delhi Last Updated at October 22, 2018 18:50 IST

The National Human Rights Commission (NHRC) on Monday issued notices
to Punjab government and Chairman, Railway Board, over the Amritsar tragedy in
which over 60 people were crushed to death by a train while watching the burning of
the Dusshera effigy.

The Commission has sought a detailed report within four weeks.

The Commission observed that it cannot be said to be a "sane act by people" to sit on
the railway tracks, at the same time, the negligence on the part of the district
authorities is "apparent."

"It seems that the local authorities and the organizers did not properly manage the
crowd, gathered to watch Dussehra celebrations. It was the responsibility of the state
to provide safety and protection to the citizens during the event," the NHRC said in a
statement.

"If it was true that the railway authorities were not informed about the event, it
indicates highly negligent and reckless attitude of the authorities. This is a case of
serious violation of human rights," it added.

The NHRC also sought to know from the state government the details regarding
disbursement of relief and rehabilitation to the aggrieved families as well as
information on the status of the treatment being provided to the injured in different
hospitals of Amritsar.

People watching the Dusshera proceedings from the railway tracks near Joda Phatak
in Amritsar on October 19 were crushed by the speeding Jalandhar-Amritsar DMU
(diesel multiple unit) train.

The railways has given a clean chit to the train driver and other officials saying that
they (railways) were not informed about the Ravan effigy burning event so close to the
railway tracks and the presence of hundreds of people on the tracks.
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Amritsar tragedy: NHRC seeks report from Punjab govt, Railway
Board

Tribune News Service, New Delhi, October 22

Holding the state responsible for providing for safety of people during public
functions such as Dasehra, the National Human Rights Commission (NHRC) on
Monday issued notices to Chief Secretary, Punjab government, and Chairman,
Railway Board, on the Dasehra day tragedy at Amritsar.

It asked for a report within four weeks.

Taking suo moto cognisance of media reports, the NHRC asked for detailed report
within four weeks observing that it was the responsibility of the state to provide
proper safety and protection to the citizens during the event.

In a release, the NHRC said if it is true, as reported in some sections of the media,
that the railway authorities were not informed about the event, it indicates towards
"highly negligent and reckless attitude of the authorities responsible. This is a case of
serious violation of human rights of the victims".

Issuing the notices, the Commission observed "it cannot be said to be a sane act by
people to sit on the railway tracks, at the same time, the negligence on the part of the
district authorities is apparent behind this bizarre and horrific incident. It seems that
the local authorities and the organisers did not properly managed the crowd,
gathered to watch the Dasehra celebrations".

The state government is expected to provide all the details regarding disbursement of
relief and rehabilitation to the aggrieved families as well as the information on the
status of the treatment being provided to the injured in different hospitals of
Amritsar.
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Amritsar tragedy: Case against Sidhu's wife; NHRC notices to
Railways, Punjab

Tue, Oct 23, 2018

Amritsar: Amid a blame-game over the Amritsar tragedy, a case was filed in a Bihar
court on Monday holding organisers of the Dussehra event and chief guest Navjot
Kaur Sidhu responsible for mowing down of several revellers by a passing train, while
the National Human Rights Commission served notices to the Railways and the
Punjab government.

Congress MP Sunil Jakhar and Punjab minister Tript Rajinder Singh Bajwa, however,
came forward in defence of Sidhu and sought to put the blame on the Railways for
the tragic incident in which nearly 60 people, including migrants from Bihar, died
while watching the Dussehra celebrations from across the tracks on Friday evening.

A similar petition was filed by an advocate on Monday in the Punjab and Haryana
high court, seeking a probe by the Central Bureau Investigation or a special
investigation team into the accident. Dinesh Kumar Dakoria, the petitioner, too has
blamed the event organisers for the tragedy.

Punjab Chief Minister Amarinder Singh, who has gone to Israel, reviewed the
situation through video-conference with the state government officials and asked
them to expedite the process of providing relief and compensation to the families of
those dead and to the injured.

People angry over the train accident had pelted stones and clashed with security
personnel on Sunday. They sat on the railway tracks, where the accident happened,
and protested. They were later removed by authorities.

During the review meeting, the officials also told Singh that all victims, except one,
had been identified.

Union Railway Minister Piyush Goyal, meanwhile, returned from the United States,
with officials attributing the delay in his return to non-availability of tickets and
problem of connecting flights.

Goyval, who had gone to the US for an award ceremony, had said soon after the
incident that he was cancelling all his engagements there to immediately return to
India. On his arrival, Goyal was briefed about the latest developments regarding the
incident.

Meanwhile, the National Human Rights Commission issued notices to the Railways
and the Punjab government, observing that it cannot be called a “sane act” for people
to sit on railway tracks, but the “negligence on the part of the district authorities is
apparent” as well in this “bizarre and horrific incident”. While it is rare for such a



large number of revellers getting mowed down by a train in a single incident, nearly
50,000 people have lost their lives between 2015 and 2017 on railway tracks after
being hit by trains, according to official data from the Indian Railways.

Detailed reports have been sought from the state’s chief secretary and from the
chairman of the Railway Board in four weeks, an NHRC spokesperson said. “It seems
that the local authorities and the organisers did not properly manage the crowd,
gathered to watch the Dussehra celebrations. It was the responsibility of the State to
provide proper safety and protection to the citizens during the event,” the NHRC said
while taking suo motu cognisance of media reports about the incident. The railway
authorities have stated that they cannot be blamed, as they were not informed about
the event, while Punjab government has ordered a magisterial probe. In distant
Muzaffarpur, Bihar, a complaint case was filed in a court against Navjot Kaur Sidhu,
seeking registration of a case against her.

The complaint claimed that Sidhu and organisers of the Dussehra event were solely
responsible for the tragedy and the court should order a trial against her. The case
was filed by a social activist in a Chief Judicial Magistrate’s court, which fixed
November 3 as the date of hearing.

The complainant contended that a large crowd had gathered there due to Sidhu’s
presence and her emotive speech led to a surge in the crowd that spilled over to the
railway track. Besides, all the security personnel present at the venue were engaged
in providing safety and security to Kaur, instead of controlling the crowd, members of
which mere mowed down by a train near the Joda Phatak, when they were watching
the burning of a Ravan effigy while standing on the railway tracks, the complaint
said.

Hashmi alleged that Kaur, who was a doctor by profession, instead of helping the
victims, fled the scene and made a false alibi that she was not present at the site
when the accident occurred. The footage of the incident shown on television had hurt
him deeply, the complainant said, while praying for initiating a case against Kaur
under Indian Penal Code sections 295 (injuring or defiling place of worship with
intent to insult the religion of any class), 336 (act endangering life or personal safety
of others) and 504 (intentional insult with intent to provoke breach of the peace)
among others.

If held guilty, the accused could be sent to jail for three months to two years. Amid
calls from opposition parties Akali Dal and Bharatiya Janata Party for action against
the Sidhu couple, Congress MP Partap Singh Bajwa sought government job for family
member of each victim who lost life in the incident. Punjab minister Tript Rajinder
Singh Bajwa, however, defended Kaur, saying she was not at fault and blamed the
railway gateman for the incident. He also rubbished the Shiromani Akali Dal’s
demand of removing her husband Sidhu from the cabinet over the incident. Earlier,
Sidhu had also targeted the Railways, asking how a “clean chit” was given to the
loco-pilot of the train within “one day”. Defending his wife, the Congress leader had
said as soon as she got to know about the accident, she went to the hospital to visit
the injured.
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Amritsar tragedy: Case in Bihar court against Navjot Kaur Sidhu;
NHRC notices to Railways, Punjab Govt

People angry over the train accident had pelted stones and clashed with security
personnel on October 21.

PTI@moneycontrolcom

Amid a blame-game over the Amritsar tragedy, a case was filed in a Bihar court
holding organisers of the Dussehra event and chief guest Navjod Kaur Sidhu, while
the NHRC served notices to the Railways and the Punjab government.

Congress MP Sunil Jakhar and Punjab minister Tript Rajinder Singh Bajwa, however,
came forward in defence of Sidhu and sought to put the blame on the Railways
officials for the tragic incident in which nearly 60 persons, including for migrants
from Bihar, had died while watching the Dussehra celebrations from across the
tracks on October 19.

Punjab Chief Minister Amarinder Singh, who has gone to Israel, reviewed the
situation through video-conference with the state government officials and asked
them to expedite the process of providing relief and compensation to the families of
those dead and to the injured.

People angry over the train accident had pelted stones and clashed with security
personnel on October 21. They sat on the railway tracks, where the accident
happened, and protested. They were later removed by authorities.

During the review meeting, the officials also told Singh that all victims, except one,
had been identified.

Union Railway Minister Piyush Goyal, meanwhile, returned from the US, with officials
attributing the delay in his return to non-availability of tickets and problem of
connecting flights.

Goyal, who had gone to the US for an award ceremony, had said soon after the
incident that he was cancelling all his engagements there to immediately return to
India. On his arrival, Goyal was briefed about the latest developments regarding the
incident.

Meanwhile, the National Human Rights Commission (NHRC) issued notices to the
Railways and the Punjab government, observing that it cannot be called a "sane act"
for people to sit on railway tracks, but the "negligence on the part of the district
authorities is apparent" as well in this "bizarre and horrific incident".

While it is rare for such a large number of revellers getting mowed down by a train in
a single incident, nearly 50,000 people have lost their lives between 2015 and 2017



on railway tracks after being hit by trains, according to official data from the Indian
Railways.

Detailed reports have been sought from the state's chief secretary and from the
chairman of the Railway Board in four weeks, an NHRC spokesperson said.

"It seems that the local authorities and the organizers did not properly manage the
crowd, gathered to watch the Dussehra celebrations. It was the responsibility of the
State to provide proper safety and protection to the citizens during the event," the
NHRC said while taking suo motu cognisance of media reports about the incident.

The railway authorities have stated that they cannot be blamed, as they were not
informed about the event, while Punjab government has ordered a magisterial probe.

In distant Muzaffarpur, Bihar, a complaint case was filed in a court against Navjot
Kaur Sidhu, seeking registration of a case against her.

The complaint claimed that Sidhu and organisers of the Dussehra event were solely
responsible for the tragedy and the court should order a trial against her.

The case was filed by a social activist in a Chief Judicial Magistrate's court, which
fixed November 3 as the date of hearing.

The complainant contended that a large crowd had gathered there due to Sidhu's
presence and her emotive speech led to a surge in the crowd that spilled over to the
railway track.

Besides, all the security personnel present at the venue were engaged in providing
safety and security to Kaur, instead of controlling the crowd, members of which mere
mowed down by a train near the Joda Phatak, when they were watching the burning
of a Ravan effigy while standing on the railway tracks, the complaint said.

Hashmi alleged that Kaur, who was a doctor by profession, instead of helping the
victims, fled the scene and made a false alibi that she was not present at the site
when the accident occurred.

The footage of the incident shown on television had hurt him deeply, the complainant
said, while praying for initiating a case against Navjot Kaur Sidhu under Indian Penal
Code sections 295 (injuring or defiling place of worship with intent to insult the
religion of any class), 336 (act endangering life or personal safety of others) and 504
(intentional insult with intent to provoke breach of the peace) among others.

If held guilty, the accused could be sent to jail for three months to two years.
Amid calls from opposition parties Akali Dal and BJP for action against the Sidhu

couple, Congress MP Partap Singh Bajwa sought government job for family member
of each victim who lost life in the incident.



Punjab minister Tript Rajinder Singh Bajwa, however, defended Sidhu, saying she
was not at fault and blamed the railway gateman for the incident. He also rubbished
the Shiromani Akali Dal's demand of removing her husband Navjot Singh Sidhu from
the cabinet over the incident.

Earlier, Navjot Singh Sidhu had also targeted the Railways, asking how a "clean chit"
was given to the loco-pilot of the train within "one day".
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Amritsar train tragedy: NHRC issues notices to state govt, Chairman
and Railway board; demands report in 4 weeks

By IANS | Oct 22, 2018 07:00 pm

New Delhi: The National Human Rights Commission (NHRC) on Monday issued
notices to Punjab government and Chairman, Railway Board, over the Amritsar
tragedy in which over 60 people were crushed to death by a train while watching the
burning of the Dusshera effigy.

The Commission has sought a detailed report within four weeks. The Commission
observed that it cannot be said to be a “sane act by people” to sit on the railway
tracks, at the same time, the negligence on the part of the district authorities is
“apparent.”

“It seems that the local authorities and the organizers did not properly manage the
crowd, gathered to watch Dussehra celebrations. It was the responsibility of the state
to provide safety and protection to the citizens during the event,” the NHRC said in a
statement.

“If it was true that the railway authorities were not informed about the event, it
indicates highly negligent and reckless attitude of the authorities. This is a case of
serious violation of human rights,” it added.

The NHRC also sought to know from the state government the details regarding
disbursement of relief and rehabilitation to the aggrieved families as well as
information on the status of the treatment being provided to the injured in different
hospitals of Amritsar.

People watching the Dusshera proceedings from the railway tracks near Joda Phatak
in Amritsar on October 19 were crushed by the speeding Jalandhar-Amritsar DMU
(diesel multiple unit) train. The railways has given a clean chit to the train driver and
other officials saying that they (railways) were not informed about the Ravan effigy
burning event so close to the railway tracks and the presence of hundreds of people
on the tracks.
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Notice To Chhattisgarh Police Over Alleged Stripping Of Mother,
Daughter

According to a media report, the matter came to light when both the victims were produced
before the court where they narrated the incident.

All India | Press Trust of India | Updated: October 22, 2018 19:52 IST
NEW DELHI: 4

The National Human Rights Commission (NHRC) has issued notice to the police chief
of Chhattisgarh over reports of an elderly woman and her daughter being allegedly
stripped naked and severely beaten by a woman police personnel in front of male
colleagues at a police station in Bilaspur.

Describing it as an "inhuman and barbaric act", the NHRC in a statement on Monday
said it has taken suo motu cognisance of a media report on the matter.

According to the report, the 60-year-old woman and her 27-year-old daughter,
arrested on the charges of theft, were stripped naked and severely beaten by a
woman police personnel in front of male police officials at City Kotwali Police Station
on October 14, the NHRC said.

"Reportedly, being a patient of hypertension, the mother requested for medical
treatment but was not heard. The injuries were inflected even on their vital body
parts," the rights panel said.

The Commission has issued a notice to the Director General of Police (DGP),
Chhattisgarh, seeking a report within four weeks along with details on action taken
against the guilty police personnel.

While issuing the notice, the NHRC has observed that the contents of the media
report, if true, raise serious issue of violation of human rights of the victims.

"Once a person is taken into custody, it becomes the duty of the police authorities to
ensure his/her safety but in this case, the police personnel themselves appear to
have behaved in a cruel and inhuman manner and subjected the victims to physical
torture, which is an inhuman and barbaric act," the Commission observed.

According to the media report, carried on October 17, the matter came to light when
both the victims were produced before the court where they narrated "traumatic tale
of police brutality".

The court has, reportedly, ordered an inquiry into the matter by a gazetted officer and
the report has been sought by October 26. The court has also mentioned about
injuries of the victims and that they were unable to walk.



